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ANNEXURE-I
CHARGE

That, you DGO, demanded bribe of Rs.20,000/- from
complainant for placing the order of supply of shoes and
socks to your school students in May, 2017. The
complainant said that there will not be so much margin, and
the order be given to somebody else. You still asked
complainant to supply in June, 2017. The complainant
supplied shoes and socks of Lunars for 396 students of total
amount of Rs.1,09,920/-. You did not pay immediately, but
after 2-3 weeks paid by cheque, and demanded bribe of 10%
of cheque amount. When the complainant did not pay, you
have repeatedly demanded the said bribe by telephoning him
through your mobile number 9448296717. On 15/03/2018
at 12.17 p.m., you have again telephoned the complainant
on his mobile phone and demanded Rs.10,000/-. When
complainant told, he cannot pay that much amount, you
asked to pay Rs.7,000/-. On 17/03/2018, at about 11.25
a.m. you demanded and accepted bribe of Rs.7,000/-from
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the complainant in your chamber, and thereby, you have
committed misconduct, dereliction of duty, acted in a
manner unbecoming of a Government servant and not
maintained absolute integrity, violating Rule 3(1)(i) to (iii) of

K.C.S.(Conduct) Rules, 1966. Hence, this charge.
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KARNATAKA LOKAYUKTA

NO. UPLOK-1/DE/7/2022/ARE-11 M.S.Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001,

Date: 26/03/2024.

~“ENQUIRY REPORT:

Sub: Departmental Enquiry against
Sri M.K.Vasudev S/o Late Kariya, Head
Master, Government Higher Primary School,
Hiriyadka, Udupi, R/@ Sangati New Colony,
Kodanduru Village, Udupi Taluk, Udupi
District -reg.

Ref: 1. Report under section 12(3) of the KLA Act.
1984 in  No.Compt/Uplok/MYS/ 1268/
2021/POARE-02, dated:13/10/2021.

2. Order No. & 98 208wy, 2021 3oMeR,
0:04/01/2022 and its corrigendum dated

17/03/2022.
3. Nomination Order No. UPLOK-1/
DE/7/2022, Bengaluru, dated
19/01/2022.
E
The Departmental Enquiry is - initiated against

Sri M.K.Vasudev S/o Latc Kariya, Head Master, Government
Higher Primary School, Hiriyadka, Udupi, R/@ Sangati New
Colony, Kodanduru Village, Udupi Taluk, Udupi District

(hereinafter referred to as the Delinquent Government Officials,
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in short DGO) on the basis of the complaint dated 16/03/2018.
The allegation in the complaint is that Sri M.K.Vasudev while
working as Head Master in Higher Primary School, Hiriyadka,
Udupi in the year 2018, the complainant has alleged that DGO
demanded bribe of Rs.20,000/- from him for placing the order of
supply of shoes and socks to his school students in May, 2017.
The complainant said that there will not be so much margin, and
the order be given to somebody else. DGO still asked complainant
to supply in June, 2017. The complainant supplied shoes and
socks of Lunars for 396 students ol total amount of
Rs.1,09,920/-. DGO did not pay immcdiétcly, but after 2-3 weeks
paid the amount by cheque, and demanded bribe of 10% of
cheque amount. When the complainant did not pay, DGO has
repeatedly demanded the said bribe by telephoning him through
his mobile number 9448296717. On 15/03/2018 at 12.17 p.m.,
DGO has again telephoned the complainant on his mobile phone
and demanded Rs.10,000/- and on bargain reduced it to

Rs.7,000/- and the same was recorded in his mobile.

As the complainant was not willing to pay the amount, after
contacting ACB Police, Udupi lodged complaint before Police
Inspector, ACB Police Station, Udupi (hereinafter referred to as
“Investigating Officer”). On the said complaint Investigating
Officer registered case in Cr.No.03/2018 against the DGO for the
offences punishable under section 7, 13(1)(d) r/w 13(2) of P.C.
Act, 1988.
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The Investigating Officer took wup investigation and on
17/03/2018 at 11.25 a.m., DGO was caught red handed while
demanding and accepting illegal gratification of Rs.7,000/- from
the complainant in the DGO chamber and the said amount was
seized under a mahazar after following post trap formalities by
the Investigating Officer, ACB, Udupi. The DGO has failed to give
satisfactory or convincing explanation for the said tainted amount
found then, when questioned by the said 1.O. After completion of
investigation the investigating officer has filed charge sheet

against the DGO in the concerned jurisdictional Court.

The Hon’ble Upalokayukta invoking power vested under section
7(2) of the Karnataka Lokayukta Act, 1984, took up investigation
and on perusal of complaint, FIR, Mahazars, FSL report and other
documents, found prima facie case and forwarded report dated
13/10/2021 U/s 12(3) of Karnataka Lokayukta Act, 1984
recommended the competent authority to initiate disciplinary
proceedings against the DGO and to entrust the enquiry to the
Hon’ble Upalokayukta, Karnataka under Rule 14-A of the KCS
(CC& A) Rules 1957. The Competent Authority by order dated
04/01/2022 entrusted the matter to the Hon’ble Upalokayukta.

The Honble Upalokayukta by order dated 19/01/2022,

nominated Additional Registrar Enquiries-11 to conduct the

enquiry.
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6. The Articles of charge as framed by Additional Registrar

Enquiries-11 is as follows:

ANNEXURE-I
CHARGE

That, you DGO, demanded bribe of Rs.20,000 /- from
complainant for placing the order of supply of shoes and
socks to your school students in May, 2017. The
complainant said that there will not be so much margin,
and the order be given to somebody else. You still asked
complainant to supply in June, 2017. The complainant
supplied shoes and socks of Lunars for 396 students of
total amount of Rs.1,09,920/-. You did not pay
immediately, but after 2-3 weeks paid by cheque, and
demanded bribe of 10% of cheque amount. When the
complainant did not pay, you have repeatedly demanded the
said bribe by telephoning him through your mobile number
9448296717. On 15/03/2018 at 12.17 p.m., you have
again telephoned the complainant on his mobile phone and
demanded Rs.10,000/-. When complainant told, he cannot
pay that much amount, you asked to pay Rs.7,000/-. On
17/03/2018, at about 11.25 a.m. you demanded and
accepted bribe of Rs.7,000/-from the complainant in your
chamber, and thereby, you have committed misconduct,

dereliction of duty, acted in a manner unbecoming of a
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Government servant and not maintained absolute integrity,
violating Rule 3(1)(i) to (iii) of K.C.S.(Conduct) Rules, 1966.

Hence, this charge.

7. The statement of imputations of misconduct as framed by

Additional Registrar Enquiries-11 is as follows:-
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Notice of Articles of charge, statement of imputation of
misconduct with list of witnesses and documents was served
upon the DGO. In response to the service of articles of charge,
DGO entered appearance before this authority on 30/04/2022,
DGO engaged defence assistant for defence. In the course of first
oral statement of the DGO recorded on 30/04/2022, they pleaded
not guilty and claimed to be enquired. The date of Retirement
of DGO is 31/05/2020.

The DGO has filed his written statement denying the allegations
made against him in the articles of charge and statement of
imputations of misconduct. DGO has further contended that, he
has worked as teacher in Government School from past 32 years.
On 30/05/2020 he has retired on attaining superannuation. That
during his tenure as teacher he has worked for 32 years with no

black mark in his career.

DGO has further contended that, he was working as Head
Master in Higher Primary School, Hiriyadaka which comprise
from class 1st to 8th standard of Kannada Medium and 6% to 8%
standard of English Medium, there are 393 students, 11 teachers
and 3 honorary teachers. That there was SDMC committee in the
school and one Santosh Devadiga was the President of the SDMC

committee.

DGO has further contended that, he has never demanded

any bribe amount or accepted the same from the complainant

A

Q)

D
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and he has been falsely implicated in this case. That the reason
for foisting falsec case against him is that the school in which he
was working as Hecad Master was abutting National Highway and
the said road was being converted as NH4 road and in the back
side of the school there was road leading to
Sri Veerabhadraswamy temple and there was no play ground for
the children in the school. That considering this aspect the DGO
had kept this fact before the parents teacher meeting and there
was unanimous consent given by all the parents regarding the
necessity of play ground to the school and further they decided to
ask the administrative committee of Veerabhadraswamy temple to
give the same spacce for play ground of the school. That in front of
the school there was -government land bearing No.281/1A/1BP
measuring 2 acres. That it was decided that the said land has to
be given to school and DGO was consulting concerned
department continuously and has submitted application to the
Thasildar and Thasildar had given notice to Bomarabettu Grama
Panchayath to submit No Objection for allotting flat land
measuring 0.50 acres to the school. That the President of Grama
Panchayath and Smt.Malathi V Acharya, Ex-member of SDMC
committee, Santosh Devadiga, President of SDMC committee and
Vital Myandan, mcmber of SDMC committee have pressurised the
DGO to take back the application stating that above said land has
been reserved for Vishwakarma Bhramanara Sangha. They were
continuously pestering DGO and subjecting him to mental
cruelty. That the DGO in the interest of school children had not

heeded for the pressurc and has worked impartially.

¥z
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DGO has further contended that, in the said school on the
recommendation of the parents of the school children and SDMC
committee with an intention not to bring any obstruction in the
education of the children and on their recommendation, salary of
3 honorary teachers, expenses of cleaning the toilet, conducting
Prathiba Karanji, annual function of the school and award for
sports and talents, the said expenses are met by the donors,
parents of the school and deposit given by the SDMC committee,
since there was no aid given for this school for all these works.
That the DGO is no way related to the expenses conducted for
these purpose. That all the responsibility are taken by the parents
of the children and SDMC committee. That any donation given by
the donors to the school was given to the SDMC committee
immediately by the DGO. As such there is no question of demand
or acceptance of bribe coming within the purview of

administrative work of DGO.

DGO has further contended that, every year as per
Government program there is purchase of uniform and shoe-
socks and as per SDMC committee decision tender will be called.
That accordingly in the ycar 2017-18 tender was called and 3
persons had applied for supply of uniform and socks. That
complainant being the owner of Shoe Zone Manipal had also
applied for the tender to supply shoe and socks and has quoted
less amount in the tender. As such tender was given to him as

per the decision of SDMC committce and on 14/08/2017 the

D
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complainant has supplied shoe and socks to their school worth
Rs.1,09,920/-. That on 23/08/2017 cheque was issued to him

and it was credited to his account.

DGO has further contended that, on 17/03/2018 after lapse
of 8 months of payment of amount there is no reason to demand

of bribe amount from the complainant.

DGO has further contended that, since DGO has
continuously made correspondence with Revenue Department to
allot the land for play ground of the school which was reserved
for Vishwakarma Bhramanara Sangha and achieved 80%
progress in this regard which caused anger to the President of the
Grama Panchayath, Smt.Malathi V Acharya, Ex-member of
SDMC committee, Santosh Devadiga, President of SDMC
committee and Vital Myandan member of SDMC committee, they
colluding with the complainant owner of the shoe shop and in
order to get the DGO removed from the school with a malafied
intention have implicated him in this false case. That DGO has
rendered service for 32 years without any fraud or cheating and
has continuously worked for the development and progress of the
school and the student and there is no allegation made against
him. That he has already retired on 30/05/2020 and there is no
necessity for him to ask meagre amount of Rs.7,000/-. That by

making false allegation they have tarnished his image.

B,
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DGO has further contended that, on 17/03/2018 while DGO
was working in the school the ACB officials have made false
allegation against him that he has demanded bribe and arrested
him and have produced him before court. That he was released
on bail and reported to duty on 21/03/2018. That there was no
work of complainant pending before the DGO on 17/03/2018 and
inspite of that after lapse of 8 months though there was no
contract between DGO and complainant, this false case has been
filed against him. That the complainant has made few baseless
and concocted allegations. That there is no misconduct on his
part and he prayed that he may be exonerated from the
imputation of charges levelled against him in the interest of

justice and equity.

10. The points that arise for consideration are as follows:-

1. Whether the disciplinary authority proves
that the DGO Sri M.K.Vasudev while working as
Head Master in Higher Primary School,
Hiriyadka, Udupi in the year 2018, demanded
bribe of Rs.20,000/- from complainant for
placing the order of supply of shoes and socks
to his school students in May, 2017. The
complainant said that there will not be so

much margin, and the order be given to

>
o




19

UPLOK-1/DE/7/2022/ARE-11

somebody else. DGO still asked complainant to
supply in June, 2017. The complainant
supplied shoes -and socks of Lunars for 396
students of total amount of Rs.1,09,920/-. DGO
did not pay immediately, but after 2-3 weeks
paid the amount by cheque, and demanded
bribe of 10% of cheque amount. When the
complainant did not pay, DGO has repeatedly
demanded the said bribe by telephoning him
through his mobile number 9448296717. On
15/03/2018 at 12.17 p.m., DGO has again
telephoned the complainant on his mobile
phone and demanded Rs.10,000/- and on
bargain reduced it to Rs.7,000/- and the same
was recorded in his mobile and the complainant
not willing to pay the said ~amount, lodged
complaint before Police Inspector, ACB Police
Station, Udupi, who registered case in
Cr.No.3/2018 and took up investigation and
on 17/03/2018, DGO was caught red handed
while demanding and accepting illegal
gratification of Rs.7,000/ - from the
complainant in the DGO chamber and the said
amount was seized by the Investigating Officer
and the DGO has failed to give satisfactory or
convincing explanation for the said tainted

amount found them, when questioned by the

2%




20

UPLOK-1/DE/7/2022/ARE-11

said 1.0., and by this the DGO has committed
misconduct, dereliction of duty, acted in a
manner unbecoming of a Government Servant
and not maintained absolute integrity,
violating Rule 3(1)(i) to (iii) of K.C.S.(conduct)
Rules, 19667?

2. What findings?

11. (o) The disciplinary authnrity has examined Sri.S.Raja/Shadow
Witness as PW-1, Sri.Sandeep Kumar/Panch Witness as PW-2,
Sri.B.S.Sathisha/Investigating Officer as PW-3,
Sri.Prashanth/Complainant as PW-4 and Sri.Lokeshappa K.B. as
PW-5 and got exhibited Ex.P-1 to 23 on it’s behalf.

(b) The DGO has examined himself and has not got marked any

documents.

(c) Since DGO has adduced cvidence by examining himself,
incriminating circumstances which appeared against him in the
evidence of PW-1to PW-5 is not put to him by way of questionnaire

and the same is dispensed.

12. Heard both side arguments and perused the written argument filed

by the counsel for the DGO and perused all the documents.

b
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13. The answers to the above points are:

1. In the Affirmative.
2. As per final findings for the following:-

REASONS

14. Point No.1l:- (a) PW-4/Complainant Sri Prashanth has deposed in

his evidence that, he was running Shoe zone shop in Manipal in
the year 2015 to 2019. He had supplied Lunar Shoes and socks
under Government schemc to Hiriyadka Government Higher
Primary School. He had supplied 396 shoes and socks to the
school. DGO was working as Head Master in the said school.
The amount for supplying shoes was Rs.1,09,992/-. The DGO
demanded commission of Rs.20,000/- for payment of amount
and on bargain he reduced it to 10% of the bill amount and on
further bargain he said that he has to pay at least Rs.7,000/-. He
agreed for the same and later on not willing to pay the amount he

lodged complaint before Lokayukta police.

PW-4 has further deposed that, on 13/03/2018, DGO had
called him to his mobilc at 12:30 p.m. and talked with him in
Tulu language and as'»d him to give the commission. He had
recorded the conversation in his mobile. On 16/03/2018, he went
to Lokayukta police station and he has lodged complaint as per
Ex.P-6. The 1.0. called for 2 panchas, PW-1 and PW-2 and
introduced him to them. The 1.O. read the complaint to them.
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PW-4 has further deposed that, he gave 3 notes of Rs.2,000/-
denomination and 2 notes of Rs.500/- denomination total
Rs.7,000/- to 1.O. to lay the trap. The LO. got smeared some
powder on the notes and prepared some solution. The L.O. got
the tainted notes kept in his shirt pocket through his staff. The
[.0. got the hands of the said staff washed in the solution and it
turned to pink colour. The 1.O. gave him one voice recorder and
instructed him to give the amount to DGO on demand and after
acceplance to give signal by wiping his face with towel The 1.0).
instructed PW-1 to accompany him and act as shadow witness.
The 1.0. played the voice recordings which he had produced and
burnt into CD and seized it. The 1.O. drawn pre-trap mahazar
with respect to the above procecdings as per Ex.P-1 and has

taken photos.

PW-4 has further deposed that, all of them left the Lokayukta
police station and rcached Government Higher Primary School,
Hiriyadka at 11:00 a.m. he and shadow witness went in his bike.
The 1.O. and his staff were scattered herc and there and he went
inside the chamber of the DGO and PW-1 was standing near the
water tank. The DGO on seecing him started talking about the
commission. He gave the tainted notes to DGO, he received it
with his right hand and kept it in his left side shirt pocket. He
came out and gave pre arranged signal. The [.O. and his staff and
PW-1 and 2 came inside. The 1.0. introduced himself to DGO and
told him the purpose of coming. The [.O. enquired him and he

o
e
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told about what happened and I.O. got the hands of DGO caught
and got prepared solution and got both the hands of DGO washed
in the solution and solution turned to pink colour. The 1.O. seized
the sample of the solution. The [.O. seized the shirt of DGO and
dipped the portion of the pocket in the solution and it turned to
pink colour. The 1.O. seized the shirt and solution. The I.O. got
the amount removed from the shirt pocket of DGO from his staff
and seized it. The 1.0. seized the documents. The [.O. arrested
the DGO and has drawn trap mahazar with respect to the above

proceedings as per Ex.P-2.

PW-4 has further deposed that, he gave the voice recorder to
1.O. he played it and got it burnt to CD and seized it. The I.O.
called for some teachers and played the voice recordings before
them and panchas and they have identified the voice of DGO.
That the DGO had demanded the amount for himself and not for
school development fund, the bill issued by him is as per Ex.P-21.

b) Nothing material is elicited from the cross examination of PW4
by the DGO counsel to discredit his testimony or put forth his

defence.

(a) PW-1/Shadow Witness S.Raja has deposed in his evidence
that, he was working as group ‘D’ attendar in Udupi District

Surgeon Hospital in the year 2018. CW-3 was working as

£
bt

Pharmacist in their hospital.
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PW-1 further deposed that, on 17/03/2018, his higher
officer directed him and CW-3 to go to ACB office to act as panch
witness. They both went together and reported before ACB police
at 10:15 a.m. The L.O. played the mobile recording which
contained conversation between complainant and DGO
demanding amount for school and it was in Tulu language. The
complainant came on 17/03/2018 to ACB station. The
complainant produced 3 notes of Rs.2,000/- and 2 notes of
Rs.500/- denomination, total Rs.7,000/- to L.O. The 1.0O. got the
number of the notes noted through CW-3 and got some chemical
smeared on the notes. The 1.O. took them with him in a jeep, the
note was with the 1.O. He has signed pre-trap mahazar as per

Ex.P-1.

PW-1 further deposed that, they reached the Higher Primary
School, Hiriyadkka, Udupi district. The L.O. instructed him to
stand near the tank and told to come when [.O. calls. The
complainant went inside school and at 11:30 a.m he came out
and called him. He went inside the school and saw that the
persons who holding the hands of DGO. He has not seen the
dipping of hands of DGO in the solution. The solution had turned
to pink colour. The amount was not found with DGO. He has
signed trap mahazar as per Ex.P-2. That he does not remember
the contents of Ex.P-2. The 1.O. has seized some documents from

the school staff.

X
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PW-1 further deposed that, the 1.O. had called them again
on 24/03/2018. DGO was present. The 1.0. played the voice
recorder which contained conversation that DGO was telling that
amount was for school purpose. He dosen’t know whether the I.O.

has taken the voice sample of DGO. He has signed mahazar as

per Ex.P-3.

(b) At this stage learned Presenting Officer treated PW-1 as hostile
and cross examined him suggesting the Disciplinary Authority
case., PW-1 has denied that, the complainant was having shop by
name ‘Shoe zone’ which was supplying shoes and socks to the
students of Higher Primary school, Hiriyadkka and for supply of
the same the DGO being the Head Master of the school had
demanded 10% commission for supply of Rs.1,09,000/- shoes
and socks. The DGO had demanded Rs.7,000/- bribe amount

and not 10%.

PW-1 has further denied that, CW-1 told that DGO has
received the tainted notes and kept it in his pocket and [.O. has
instructed him to follow CW-1 and act as shadow witness and
inform what transpires between them. PW1 further denied that he
accompanied CW-1 to the school and met DGO and when CW-1
asked about work, DGO demanded bribe amount and CW-1 gave
him tainted notes and he received it and counted it with both
hands and kept it in his pocket. Further denied that to help the
DGO, he has falsely deposed.

A}
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PW-1 has further admitted that, the complainant had lodged
the complaint and given the recordings in Tulu language and [.O.
got the recordings played and burnt it to CD and got it
transcribed. Further admitted that 1.O. had instructed CW-3 to
keep the tainted notes in the pocket of CW-1 and told him to give
the amount only if demanded by DGO and after acceptance to
give signal by wiping his face with kerchief. Further admitted
that 1.0. got the hands of CW-3 washed in sodium carbonate
solution and solution turned to pink colour and I.O. seized the
sautple uf the solution. 1.O. has drawn pre-trap mahazar as per
Ex.P-2 about the above proceedings. Further admitted that all of
them left the ACB police station in jeep and complainant CwW-1
came in his bike to the Higher Primary school, Hiriyadkka.

PW-1 further admitted that, 1.0. has given voice recorder to
CW-1 and asked him to switch it on while meeting DGO. Further
admitted that CW-1 and CW-3 went inside the school. Further
admitted that 1.0. got both hands of DGO washed in sodium
carbonate solution and the solution turned to pink colour and
[.0. seized the sample of solution. Further admitted that [.O. gave
alternate shirt to DGO and DGO has given explanation that the
amount is for school development and not for bribe and [.O. has

drawn trap mahazar as per Ex.P-2.

PW-1 further admitted that, on 24/03/2018, the 1.O. has
called them and DGO to the ACB police station and made the

DGO read the transcription 6 times and recorded the sample

5
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voice of DGO and conducted mahazar as per Ex.P-3 in this

regard.

(a) PW-2/Panch Witness, Sandeep Kumar has deposed in his
evidence that, he was working as Pharmacist in District Hospital,

Udupi in the year 2018.

PW-2 further deposed that, on 17/03/2018, he and PW-1
were asked to go to Lokayukta police station, Udupi to act as
panchas by their District Surgeon. They reported before
Lokayukta police, Udupi at 7:45 a.m. The I.O. and complainant
were present in the police station and the 1.O. introduced them to
the complainant and briefed them about the complaint that DGO
has demanded bribe of Rs.20,000/- from the complainant for
disbursing the amount for supply of shoes and socks to the
school. Further the complainant told that on bargain DGO has
reduced it to Rs.7,000/-. The complainant had recorded the
conversation on 15/03/2018 and produced the recordings before
the 1.0O. and the 1.0. played the recordings before them and made
them to hear the same and got it burnt to CD and got it
transcribed. That the conversation was in Tulu language and he
is conversant with Tulu language. That the complainant
produced 3 notes of Rs. 2,000/- and 2 notes of Rs. 500/- i.e.,
total Rs. 7,000/- to the 1.O. to lay the trap. The L.O. got the
number of the notes noted in a sheet as per Ex.P-4. The [.O. got
the phenolphthalein powder smeared on both side of the currency

notes and got prepared sodium carbonate solution through his

pat
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staff. The 1.0. asked him to count the tainted notes and after
that asked him to keep the tainted notes in the shirt pocket of
complainant. The I.O. got his hands washed in sodium carbonate
solution and it turned to pink colour. The L.O. has taken the

sample of the solution and sealed it.

PW-2 further deposed that, the 1.O. instructed complainant
to go to the office of DGO and give the tainted notes and after
acceptance give signal by waving the kerchief and [.O. has given
voice recorder to the complainant. The 1.O. has told PW-1 to
accompany the complainant. The ILO. has drawn pre-trap

mahazar about the above proceedings as per Ex.P-1.

PW-2 further deposed that, all of them left Lokayukta police
station, Udupi and reached Higher Primary School, Hiriyadka at
11:45 a.m. The complainant went inside the school and PW-1
followed him and stood inside at a little distance. After sometimes
complainant came out and gave signal by waving the kerchief. All
of them went inside and PW-1 and constable had caught hold of
hands of DGO. The L.O. got himself introduced to DGO and told
the purpose for coming and enquired him about the tainted
notes. The 1.O. got both the hands of DGO washed in sodium
carbonate solution prepared separately in 2 bowls and both the
bowls tuned to pink colour. The I.O. has seized the sample of the
solution. The 1.0. asked to give the tainted notes and gave it to
him, he and PW-1 tallied it with Ex.P-4 sheet and they were
tallying with each other. The [.O. seized the tainted notes. The

: s
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1.0. seized the shirt of DGO by making alternate arrangement and
seized the shirt. The I.O. enquiréd DGO and he has given
explanation as per Ex.P-5. The explanation given by DGO is
false. The 1.O. called for BEOQO, Lokeshappa and seized the
documents pertaining to complainant. The 1.O. received the voice
recorder from complainant and played the voice recorder and
burnt it to CD and transcribed it. The I1.O. called Akkaiah
Teacher, Shakunthala Teacher and Ravi Naik Teacher and played
the voice recordings recorded prior to pre-trap and at the time of
trap before them and they have identified the voice of DGO in the
said recordings. The 1.0. has drawn trap mahazar with respect to

the above proceedings as per Ex.P-2.

PW-2 further deposed that, on 24/03/2018, the I1.O0. has
called them to the Lokayukta police station, Udupi. The DGO
was present. The 1.0. made DGO to read the transcription of the
recordings 6 times and also made him read the transcription in
the phone and recorded the same and burnt it to CD and has
drawn mahazar in this regard as per Ex.P-3. The 1.O. has
arrested the DGO.

(b) Nothing material is elicited from the cross examination of
PW2 by the DGO counsel to discredit his testimony or put forth

his defence.




30

UPLOK-1/DE/7/2022/ARE-11

17. (a) PW-3/Investigating Officer, B.S.Sathisha has deposed in his
evidence that, he has worked as Police Inspector in ACB, Udupi
from August 2016 to October 2021. On 16/03/2018, Dinakar
Shetty, Dy.SP, ACB, Udupi received complaint from the
complainant and had registered the complaint with respect to
demand of bribe by DGO as per Ex.P-6. That he can identify the
signature of the Dy.SP in the complaint. Dy.SP has registered the
complaint and prepared FIR as per Ex.P-7 and submitted the

same to the jurisdictional court.

PW-3 further deposed that, on 16/03/2018, Dinakar Shetty,
Dy.SP, ACB, Udupi has handed over the case for further
investigation to him and he has received the same. The
complainant was present he called for panchas by name Raja and
Sandeep from District Government Hospital, Udupi by sending
requisition letter as per Ex.P-8. Panch witnesses appeared before
him on the same day at 4:30 p.m. By that time the complainant
had left the station so, he asked them to come on the next day at

7:45 a.m.

PW-3 further deposed that, on 17/03/2018, complainant
and PW-1 and PW-2 panch witnesses appeared before him at
7.45 a.m and he introduced complainant to the panchas and
checked the persons and he gave the FIR copy to panchas to
read. That he played the mobile recordings before the panchas
and the complainant and got it burnt to CD through laptop. The

complainant produced 3 notes of Rs.2,000 /- denomination and 2

b
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notes of Rs.500/- denomination total Rs.7,000/-. The
complainant gave the notes to PW-2 and he asked him to note the
denomination on a sheet as per Ex.P-4 and got phenolphthalein
powder smeared on the notes and gave it to PW-2 to count the
same and he got sodium carbonate solution prepared by his staff
and he has taken the sample of the same. That he got both the
hands of PW-2 washed in the sodium carbonate solution and the
solution turned to pink colour and he got the sample of the same.
That he got the tainted notes kept in the left side shirt pocket of
the complainant through PW-2 and he instructed the
complainant to give the tainted notes to DGO only on demand
and after acceptance to give signal by wiping his face with
kerchief. That he instructed PW-1 to accompany complainant
and act as shadow witness. That all of them washed their hands
thoroughly and he has taken the photos of the proceedings. That

he has drawn pre-trap mahazar with respect to the above

proceedings as per Ex.P-1.

PW-3 further deposed that, all of them left the ACB police
station, Udupi and reached the Higher Primary School, Hiriyadka,
Udupi Taluk at 11:20 a.m. and they got information that DGO 1s
in the School. That he sent complainant and PW-1 to the School
and after sometimes the complainant came out and gave signal

by wiping his face with hand kerchief.

PW-3 further deposed that, he, his staff, PW-2 went inside
the chamber of the DGO. The DGO was present, he introduced

%
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himself to the DGO and told him the purpose of coming. That he
met the complainant at the entrance and enquired him and he
told that DGO has received the bribe amount and kept it in his
shirt left pocket. That he received the voice recorder and he asked
the DGO to produce the tainted notes. The DGO produced the
tainted notes from his shirt pocket and he got it tallied with Ex.P-
4 sheet through PW-2 and they were tallying so, he seized the

tainted notes.

PW-3 further deposed that, he got sodium carbonate solution
prepared in 2 bowls through his staff and got both the hands of
DGO washed separately in both the bowls and the solution in
both the bowls turned to pink colour. That he called the BEO
through phone to come to the chamber of DGO and seized the
shirt of DGO by making alternate arrangement. That he has
taken the photos of the proceedings. Lokeshappa, BEO, Udupi
Taluk came to the chamber of DGO and he informed him about
the case and he seized the copies of the documents pertaining to
the complainant as per Ex.P-9. The DGO has given explanation
as per Ex.P-5. That he has sealed the seized articles and he has
drawn trap mahazar with respect to the above proceedings as per
Ex.P-2 and has arrested the DGO and followed the arrest
procedure. That he returned to the ACB station along with seized
articles and DGO and reported the seized articles in PF and

produced DGO before jurisdictional Court.
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PW-3 further deposed that, he has got the voice recordings
burnt to CD and got it transcribed and seized the CD. That he
has drawn rough sketch of the spot as per Ex.P-10. That he has
taken the statement of the witnesses. That he has taken photos
at the time of pre-trap mahazar and trap mahazar as per Ex.P-11.
That he got the sketch of the spot prepared through PWD
Engineer as per Ex.P12.

PW-3 further deposed that, he has given requisition to give
the CDR of DGO and he received the CDR and 65(B) certificate
issued by the Nodal Officer on 14/09/2018 as per Ex.P-13. That
he has given requisition to give the CDR of complainant and he
received the CDR and 65(B) certificate issued by the Nodal Officer
on 14/09/2018 as per Ex.P-14. That on 17/03/2018, he has
taken the 65(B) certificate of system operator, Prasanna Devadiga
with respect to transfer of voice recordings from voice recorder to

CD as per Ex.P-15.

PW-3 further deposed that, on 24/03/2018 he has called
PW-1, PW-2 and DGO to ACB station, Udupi and they appeared
before him at 10:00 a.m. that he got the sample voice of DGO
recorded by making DGO read the transcription of the earlier
recordings and burnt it to CD and he seized the same and he has
drawn mahazar in this regard as per Ex.P-3. That on the same
day he has taken the 65(B) certificate of system operator,
Prasanna Devadiga with respect to transfer of voice recordings

from voice recorder to CD as per Ex.P-16. On 26/05/2018, he
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has taken the 65(B) certificate of Varna Nice Printers with respect
to taking Ex.P-11 photos at the time of pre-trap mahazar and trap
mahazar as per Ex.P-17. That he has sent the seized CD to FSL

for report.

PW-3 further deposed that, on 17/04/2018, he was deputed
for training so, he has handed over the case for further
investigation to Dinakar Shetty, Dy.SP. After receiving the case
for further investigation Dy.SP received the service details of DGO
as per Ex.P-18. On 03/05/2018, he has received the case for
further investigation from Dinakar Shetty, Dy.SP and on
10/01/2020, he has received the chemical examination report
and voice analysis report from FSL as per Ex.P-19 and Ex.P-20
respectively. That he filed the charge sheet against the DGO after

obtaining sanction.

(b) Nothing material is elicited from the cross examination of PW3

by the DGO counsel to discredit his testimony or put forth his

defence.

(a) PW-5/Lokeshappa K.B. has deposed in his evidence that, he
was working as BEO, Udupi from 06/02/2018 to 17/11/2018.
That he knows the DGO, he was working as Head Master of
Government Higher Primary School, Hiriyadka during March
2018. He came to know that DGO was trapped while taking
money for supply of shoes to the school. On 17/03/2018, 1.O.

-
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has called him to Government Higher Primary School, Hiriyadka
and he went to the said school and came to know that DGO has
been trapped. The 1.0O. played the voice recorder before him and
teachers by name Akkaiah and Shakunthala who were working
as Assistant teachers under DGO. Akkaiah and Shakunthala
identified the voice of DGO. The 1.O. has seized the documents
and he, Akkaiah and Shakunthala have signed the Ex.P-2 trap

mahazar.

PW-5 further deposed that, the in-charge BEO has visited the
Government Higher Primary School, Hiriyadka and has stated

that he has given separate report as per Ex.P-22.

PW-5 further deposed that, he has given statement to I.O. as
per Ex.P-23. The DDPI has sent letter to him to serve the copy on
DGO for recovery of money which is in page no.1l of Ex.P-9. He
has given notice dated 27/02/2018 to DGO in this regard, which

is in page no.2 of Ex.P-9. The I.0O. has seized the documents and

got it attested by him.

(b) Nothing material is elicited from the cross examination of
PWS by the DGO counsel to discredit his testimony or put
forth his defence.
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The DGO has got himself examined as DW-1 and has filed his

affidavit in lieu of his chief examination and reiterated the written

statement averments.

On perusal of documents, evidence of
P.W.4/complainant, P.W.1/ Shadow witness, PW2/panch witness
and P.W.3/Investigating Office, it reveals that on 16/03/2018 the
complainant lodged complaint in ACB police station, Udupi
against DGO the Head Master in Hiriyadka Government Higher
Primary School that he is demanding bribe of Rs7,000/- for
having issued cheque for supply of shoes and socks to the said
school as per ExP6 and PW3.L.O. has called for PW1& PW2
panchas and PW4/Complainant produced 3 currency notes of
Rs.2,000/- denomination and 2 currency notes of Rs.500/-
denomination to lay the trap and their numbers were noted in a
sheet as per ExP4 and PW3/1.O .got phenolphthalein powder
smeared to them and got the tainted notes kept in the left side
shirt pocket of PW4/complainant and got sodium carbonate
solution prepared and got the hands of PW2 washed in the same
and the solution turned to pink colour and PW3/I.0O. seized the
sample of the solution and instructed PW4/Complainant to give
the tainted notes only if demanded by DGO and after doing so to
give signal by wiping his face with kerchief and pre-trap
proceedings were conducted as per ExP1 and thereafter they left

the ACB Police station and reached the Hiriyadka Government

>
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Further PW4, PW2 & PW3 evidence also reveals that, PW4 &
PW1 went inside the chamber of DGO and after some time PW4
gave signal by wiping his face with kerchief and immediately PW3
along with PW2 and his staff entered the chamber of DGO and
PW1 showed DGO and told that DGO demanded and accepted
tainted amount Rs.7,000/- and kept in his left side shirt pocket.

PW-1 has clearly deposed about demand and acceptance of
tainted notes by DGO on enquiry of his work. PW-1 shadow
witness stated that he has not accompanied PW-4 inside the
chamber of DGO and has not seen demand and acceptance of
bribe of DGO. He is treated partly hostile and cross examined by
learned Presenting Officer but he has denied the above
suggestion that he accompanied PW4 and has seen the demand
and acceptance of tainted notes by DGO. But PW4, PW2 & PW3
have categorically deposed that PW1/ shadow witness
accompanied PW4/Complainant to the chamber of DGO. Nothing
is elicited from the cross examination of PW4 /complainant by the
DGO counsel to discredit his testimony with respect to demand
and acceptance of bribe amount by the DGO in his chamber or

to put forth the defence of DGO.

Further the evidence of PW1 to PW4 reveal that they went
into the office of DGO and 1.0. enquired PW4 and he told that he
has given the tainted notes to DGO and the 1.O. got prepared
Sodium Carbonate solution and got both hands of DGO washed

A
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in the said solution separately in 2 bowls and it turned pink
colour. Further the evidence of PW1 to PW4, reveals that
PW3/1.0. has got the tainted notes removed through PW2 and
they were tallying with the notes noted in ExP4 sheet and the 1.O
has seized the same. Further the evidence of PW4/ Complainant,
PW-2/Panch witness and PW-3/1.0. reveal that PW3/1.O has
seized the shirt of DGO and by making alternate arrangement to

DGO and taken the photos of the proceedings.

Further their evidence reveal that PW3/1.0. prepared rough
sketch and seized the documents pertaining to PW4 i
complainant as per Ex.P9. Further their evidence also reveals
that PW3/ 1.0. enquired DGO and he has given explanation as
per Ex.P-5 and PW4/ Complainant has stated that the
explanation given by DGO is false. Further their evidence also
reveals that PW3/ 1.0. called for BEO, Lokeshappa and seized the
documents pertaining to complainant and received the voice
recorder from complainant and played the voice recorder and
burnt it to CD and transcribed it. Further their evidence also
reveals that PW3/ 1.O. called Akkaiah Teacher, Shakunthala
Teacher and Ravi Naik Teacher and played the voice recordings
recorded prior to pre-trap and at the time of trap before them and
they have identified the voice of DGO in the said recordings and
PW3/1.0. has drawn trap mahazar with respect to the above

proceedings as per Ex.P-2.

51. The defence of DGO is that on 17/03/2018 at 11.15 a.m.
when he was in his chamber doing his work the complainant

-
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came and told that he is willing to help the school
development committee for giving business of Rs.1,09,000/-
for supplying shoes and socks to the school and one
Santhosh, President of SDMC had informed him earlier that
Prashanth would come and give the amount and the
complainant told that he is having only Rs.7,000/- and gave
the amount and he received it as he had not told that it is for
him and immediately the ACB police came and surrounded
him stating that he has taken bribe amount. The DGO has
given explanation in this regard as per ExP-5 with respect to
possession of tainted notes as stated above. This fact is
specifically denied by PW-4 in his cross examination by the
DGO counsel and nothing is elicited from him in support of
the defence of the DGO and to disbelieve the evidence of
PW4. The DGO though examined himself as DW1, except his
self serving evidence he has not adduced evidence to prove

his defence.

It is pertinent to note here that DGO has admitted that he
has received Rs 7000/- tainted notes from PW4 on that day,
but contends that it was received as school development
charges. PW4 has specifically denied his suggestion put forth
by DGO counsel in his cross examination. Further DGO has
not adduced any evidence on his behalf to prove the above

contention. As such his defence cannot be believed. The

|
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explanation/contention of DGO i.e., ExP-5 is not proved and
substantiated by leading cogent convincing evidence by
DGO. P.W.4 has specifically denied the explanation given by
DGO.

Further DGO contended that he has continuously made
correspondence with Revenue Department to allot for play ground
of the school which reserved for Vishwakarma Bhramanara
Sangha and achieved 80% progress in this regard which caused
anger to the President of the Grama Panchayath, Ex-member of
SDMC committee Smt.Malathi V Acharya and Santosh Devadiga
President of SDMC committee and Vital Myandan member of
SDMC committee have colluding with the complainant owner of
the shoe shop and in order to get the DGO removed from the
school with a malafied intention have implicated in this false
case. That DGO has rendered service for 33 years without any
fraud or cheating and has continuously worked for the
development and: progress of the school and the student and
there is no allegation made against him. That he has already
retired on 30/05/2020 and there is no necessity for him to ask to
meagre amount of Rs.7,000/-. That by making false allegation
they have tarnished his image. But in support of the above
contention except the self serving evidence of DGO he has not

adduced any evidence on his behalf to prove the above

contention. As such his defence cannot be believed.

D
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24. It is sought to contend in the course of argument of DGO

250

26.

that there was no work pending before DGO and therefore
the question of demand and acceptance of illegal gratification
from the complainant is out of picture. Further it is the
contention of the DGO that the cheque was already given to
the complainant and the amount was credited to his
account. Hence, no work of the complainant was pending
with him and as such demand and acceptance of illegal
gratification will not arise. The DGO in order to prove the
above contention except his self serving evidence has not
placed any material before this authority. As such the self

serving evidence of DGO cannot be believed.

The Disciplinary Authority has examined one Lokeshappa
K.B., Block Education Officer (BEO) who has deposéd that, the
in-charge BEO has visited the Government Higher Primary
School, Hiriyadka and has stated that he has given separate
report as per Ex.P-22. He has given statement to 1.O. as per Ex.P-
23. Further he has deposed that the DDPI has sent letter to him
to serve the copy on DGO for recovery of money which is in page
no.1 of Ex.P-9. He has given notice dated 27/02/2018 to DGO in
this regard, which is in page no.2 of Ex.P9. The [.O. has seized
the documents and got it attested by him.

On perusal of Ex.P-22 which is the visit report submitted by
the then BEO who has stated that after inspection of Higher

55
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Primary School, Hiriyadka on 05/12/ 2017 and checking the
SDMC account, Akshara Dasoha document he has
submitted report. Ex.P-23 is the statement given by PW-5 to
the 1.0. wherein he has stated that he has given document
i.e., memo dated 10/01/2018 given by DDPI to the then BEO
stating that the SDMC committee members have made
accusation against DGO that he is collecting money and he
is misusing the amount received for Akshara Dasoha stock,
salary received to pay the Honarary teachers by the school
and the BEO has visited the school and has submitted report
that he has misappropriated Rs.1,68,158/- amount
pertaining to school Akshara Dasoha. Hence, has directed
the BEO to recover Rs.1,68,158/- with interest at the rate of
Rs.8% per annum from the DGO the Head Master of Higher
Primary School, Hiriyadaka which he had collected from the
children without any orders of department or SDMC which is
marked as Ex.P-9 and in turn the BEO has given notice to
the DGO. These documents go to show that the DGO was in
the habit of collecting money in the name of developmental
charges without the orders of department or SDMC
committee. Though the work of the complainant was not
pending according to PW-4/complainant DGO has pestered
him to pay Rs.7,000/- for having issued cheque for supply of
shoes and socks to Higher Primary School, Hiriyadaka. The
DGO has admitted having received Rs.7,000/- from DGO as
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amount for development of the school but, he has not
produced any order copy in support of his contention to
show that he was authorised to collect the school
development amount from school children or other parties.
In the absence of any such document it cannot be believed
that DGO has received the above said amount for
development of the school and nothing is elicited from the
cross examination of PW-4/complainant to discredit his
testimony that he has given the amount which is demanded
by DGO as bribe for official favour. This clearly goes to show
that the DGO has demanded bribe of Rs.7,000/- from

complainant and has accepted the same.

It is pertinent to note here that the complainant/PW-4 has
produced the recordings of the conversation taken place
between complainant and DGO on 15/03/2018 at the time
of pre-trap mahazar conducted on 17/03/2018 which is
marked in Pre trap Mahazar as per Ex.P-1. On perusal of the
transcription of the voice recorder the conversation clearly
goes to show the demand of bribe of Rs 7000/- by the DGO
from the complainant with respect to issued of cheque for
supply of shoes and socks to the school by the complainant.
Further the recordings at the time of trap proceedings is
transcribed in Trap Mahazar as ExP2. This also reveal the
demand of bribe by DGO from the complainant. The said

-
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recordings have been played before panchas, Akkaiah
Teacher, Shakunthala Teacher, Ravi Naik Teacher and PW-
5/Lokeshappa K.B. BEO, Udupi and Akkaiah Teacher,
Shakunthala Teacher, Ravi Naik Teacher have identified the
voice of DGO recorded during trap and prior to trap. As
such all these proceedings goes to show that the DGO has
demanded bribe for having issued cheque for supply of shoes

and socks to the school and as accepted the bribe amount.

During evidence PW3/1.0. he has referred to Ex P1, 2, 13 to
16 & 20, It is in his evidence that on 17/03/2018 he
conducted pre trap mahazar as per ExP1 and during the said
mahazar, he took the voice recorder from PW1 and he played
the mobile recordings before the panchas and the complainant
and got it burnt to CD through laptop. Further he has deposed
that PW-3 further deposed that, he has got the voice recordings
burnt to CD and got it transcribed and seized the CD. PW-3
further deposed that, he has given requisition to give the CDR of
DGO and he received the CDR and 65(B) certificate issued by the
Nodal Officer on 14/09/2018 as per Ex.P-13. That he has given
requisition to give the CDR of complainant and he received the
CDR and 65(B) certificate issued by the Nodal Officer on
14/09/2018 as per Ex.P-14. That on 17/03/2018, he has taken
the 65(B) certificate of system operator, Prasanna Devadiga with

respect to transfer of voice recordings from voice recorder to CD

@(

as per Ex.P-15.

-




45

UPLOK-1/DE/7/2022/ARE-11

29. PW-3 further deposed that, on 24/03/2018 he has called PW-1,
PW-2 and DGO to ACB station, Udupi and they appeared before
him at 10:00 a.m. that he got the sample voice of DGO recorded
by making DGO read the transcription of the earlier recordings
and burnt it to CD and he seized the same and he has drawn
mahazar in this regard as per Ex.P-3. That on the same day he
has taken the 65(B) certificate of system operator, Prasanna
Devadiga with respect to transfer of voice recordings from voice
recorder to CD as per Ex.P-16. That he has sent the seized CD to
FSL for report. That on 10/01/2020, he has received the voice
analysis report from FSL as per Ex.P-20. On perusal of ExP20
voice analysis report it reveals that the sample voice is similar to
the voice recorded in the CD prior to trap and trap proceedings.
Nothing material is elicited from the cross examination of PW3 by
the DGO counsel to discredit his testimony. As such the Ex P1,
2, 13 to 16 & 20, can be pressed into service in which it is
seen that DGO demanded illegal gratification. Therefore, it
needs to be inferred that demand and acceptance of cash by
the DGO attracts misconduct. It needs to be inferred that
since the file of the complainant issue of cheque for supply of
shoes and socks to the school by the complainant was
attended by DGO he must have insisted to fulfil the demand
for illegal gratification. In these circumstances, the DGO has

not placed any material to lend assurance to the defence put

forward by him.
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30. Nothing is found in the evidence of PW2 to PW4 that DGO

31.

herein was not found in possession of tainted cash. In these
circumstances, the DGO has not lead any clear, cogent and
convincing oral or documentary evidence to lend assurance
to the defence put forward by him and would not lend

support to his.defence.

It is well settled that in the criminal trial proof beyond
reasonable doubt is the yardstick which needs to be applied
while appreciating evidence. Preponderance of probabilities
is the yardstick which needs to be applied while appreciating
evidence in the inquiry of this nature. In order to establish
the charge for the offence punishable under section 7, for the
offence defined under section 13(1)(d) which is punishable
under section 13(2) of The Prevention of Corruption Act,
1988, prosecution has to establish demand and acceptance
of illegal gratification in order to extend official favour. Mere
possession of tainted cash in the absence of demand will not
attract the charge for the offence punishable under section 7,
for the offence defined under section 13(1)(d) which is
punishable under section 13(2) of The Prevention of
Corruption Act, 1988. Evidence of PW4 establishes demand
of bribe by DGO. Evidence of PWs 2 to 4 establishes
possession of tainted cash by DGO. Evidence of PWs 2 to 4

establishes change of colour of both hand finger wash of
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DGO and also recovery of tainted cash from the possession
of DGO. Further Ex.P-19 i.e., FSL report reveals the presence of
phenolphthalein in the right and left hand wash of DGO and
currency notes which corroborates the case of the disciplinary
authority. Mere possession of tainted cash in the absence of
satisfactory explanation attracts misconduct within the purview
of Rule 3 (1)(i) to (iii) of The Karnataka Civil Services (Conduct)
Rules, 1966. In the presence of evidence of PWs 2 to 4 as
discussed above I am not persuaded to accept the defence put
forward in the course of written statement and also contentions

raised in the course of written argument of DGO.

From the evidence of P.W.4 complainant PW-2 Panch witness and
PW3 Investigating Officer, the disciplinary authority has proved
the pre-trap mahazar proceedings as per Ex.P1 and the evidence
of PW2 to PW4 has proved the trap proceedings as per Ex.P2.
Merely PW1/Shadow witness has turned hostile will not disprove
the case of Disciplinary Authority. Except minor discrepancies
which does not go to the root of the Disciplinary Authority case,
nothing material is elicited from the cross examination of PW2
PW3 and P.W.4 to discredit their testimony with respect to
conducting of trap proceedings i.e., Pre-trap mahazar Ex.P1 and

post trap mahazar Ex.P-2.

Thus, this Additional Registrar Enquiries, finds that, the evidence
of P.W2 to PW5, Ex.P-1 to P-23, as reasoned above, proves that
the DGO had demanded and accepted bribe of Rs.7,000/- from
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P.W.4/complainant on 17/03/2018. The disciplinary authority
has proved the charges against this DGO. The DGO has
committed misconduct, dereliction of duty acted in a manner
unbecoming of a Government Servant and not maintained
absolute integrity violating Rule 3(1)(i) to (iii) of K.C.S. Conduct)
Rules, 1966. Accordingly, this point is answered in the

Affirmative.

34 Point No.2 :- For the aforesaid reasons, this Additional

Registrar (Enquiries) proceeds to record the following.

FINDINGS

The disciplinary authority has proved the charges against
the DGO Sri M.K.Vasudev S/o Late Kariya, Head Master,
Government Higher Primary School, Hiriyadka, Udupi, R/@
Sangati New Colony, Kodanduru Village, Udupi Taluk, Udupi

District.

The date of Retirement of DGO is 31/05/2020.

Submitted to Hon’ble Upalokayukta for kind approval, and

necessary action in the matter.
0™
<3
(J.P-“Archana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta,
Bangalore.
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ANNEXURES

List of witnesses examined on behalf of the Disciplinary
Authority:-

PW1:- Sri. S.Raja

PW2:- Sri. Sandeep Kumar
PW3:- Sri. B.S.Sathisha
PW4:- Sri.Prashanth
PW5:- Sri.Lokeshappa K.B.

List of witnesses examined on behalf of the Defence:-
DW1:- Sri.M.K.Vasudeva

List of documents marked on behalf of Disciplinary Authority:-

|Ex P1 Attested copy of pre-trap mahazar dated
17/03/2018. )
Ex P2 Attested copy of trap mahazar dated
17/03/2018.
Ex P3 Attested copy of mahazar dated
' 24/03/2018. _
Ex P4 Attested copy of list of currency notes.
Ex P5 Attested copy of statement of DGO dated
17/03/2018.
Ex P6 Attested copy of complaint dated
_ 17/03/2018.
Ex P7 Attested copy of FIR in Cr.No.3/2018.
'ExP8 | Attested copy of requisition letter.
Ex P9 Attested copy of documents pertaining to
. complainant. B
Ex P10 Attested copy of Rough sketch.
65(B) certificate.
Ex P11 | Attested copy of photos.
Ex P12 Attested copy of sketch prepared by PWD
| Engineer.
Ex P13 Attested copy of CDR of DGO and 65(B)
certificate.
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Ex P14 Attested copy of CDR of complainant and

| 65(B) certificate. _

Ex P15 Attested copy of 65(B) certificate of system

and 16 operator.

Ex P17 Attested copy of 65(B) certificate of Varna
Nice Printers.

Ex P18 Attested copy of service details of DGO.

Ex P19 Attested copy of Chemical Examiner’s
Report. _

Ex P20 Attested copy of FSL Report.

Ex P21 Attested copy of Bill.

Ex P22 Attested copy of BEO report.

Ex P23 Attested copy of statement of BEO.

List of documents marked on behalf of Defence:-

r Nil |

MM
30 \® .
(J\BlArchana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta, Bangalore.




